
J&K PCC

Jammu and Kashmir Pol,l.ution
Controt Committee

Chairman.spcb@j k.gov.in
membersecy-jkpcc@jk.gov.i n

0191 -2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

The Consuttant Judiciat,
Hon'ble NationaI Green Tribunat,
Principat Bench,
New Dethi.

No: JKPCC/NGr/oA?I / L,ire 
f 
r+I Date:- tg-04-2026

Sub:-Report on behatf of Jammu and Kashmir Poltution Controt
Committee pursuant to Hon'ble Nationat Green Tribunat, order
dated 30-01-2026 in OA No. 74 ot 2026 titted Raja Muzaffar Bhat V/s UT
of J&K & Ors.

Sir,

ln comptiance to the directions of Hon'bte National Green Tribunat, Principat

Bench, New Dethi order30-01 -2026 in OA No. 74 ot2026titted Raja Muzaffar Bhat

V/s UT of J&K & Ors, the report of the J&K Pottution Contro[ Committee is submitted

herewith.

It is therefore, requested that the report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enc[:- As Above

(Dr. R. inath) IFS

Member Secretary
J&K PCC
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Before the Hon'ble NationaI Green Tribunal
Principat Bench, New Dethi

Originat Apptication No. 74 of 2026

IN THE MATTER OF "Raja Muzaffar Bhat V/s UT of Jammu &
Kashmir & Ors."

Report on behalf of Jammu and Kashmir Pottution Control Committee
pursuant to Hon'ble National Green Tribunat, order dated 30.01 .2026
passed in O.A No. 74 of 2026titled "Raja Muzaffar Bhat V/s UT of Jammu
& Kashmir & Ors.".

Background:

That the Hon'bte Nationat Green Tribunat vide Notice dated 30-01-2026 in

OA No. 74 ot 2026 directed as fottows: -

"The Respondent No. 2. CPCB and Respondent No. 3 - J&K pCC are
directed to ascertain the status of water quatity of the wetland in
question and aLso find out the sources of discharge of pollutants in
this wetLand and submit the status and action taken report atleast
one week before the next date of hearing."

Status Report:

ln comptiance of the directions issued by Hon,bte Nationat Green Tribunat

Principat Bench New Dethi, dated 30-01-2026 in oA No. 74 ot 2o26, the
report of the J&K pottution controI committee is as fottows:

1' That a three membered committee comprising of Labs co-ordinator
PCC Srinagar, Divisionar. officer J&K pcc Ganderbat and Divisionat

officer, J&K pcc srinagar was directed to visit the site and furnish a
comprehensive report vide this office No.
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J KPCC/Sc./NGT/7 4/26/2217 -2O; dated: 06.02.2026 (Copy enctosed

as Annexure 1).

Terms of reference:

a) Status of discharge of Liquid waste/sewerage into the Manasbat

wetl.and.

b) Status of water quatity of Manasbat take'

c) Sources of discharge of sewerage.

d) Status of sotid waste Management in the surrounding areas of

the Manasbat wettand.

e) Executing agencies responsible for tiquid /sotid waste

management.

That Regionat Director, J&K PCC, Kashmir has submitted its report

vide No. PCC/ROK/LS(NGTyOA-74 1202611 15-116i dated: 09.03.2026

(Copy enctosed as Annexure 2).

Hightights of the Report are summarized as under:

i. Status of Discharge of Liquid Waste/Sewerage into

Manasbal Lake:

a) No major direct outfatt of untreated municipal sewerage

was observed.

b) Untreated domestic sewage generated from households

Located atong the periphery of the take is being conveyed

through open drains and discharged directty into the take.

c) The Lar canal, as hightighted in the O.A, is presen y

under renovation and no water or waste water was found

discharging from the canat into the take during the

inspection.

ii. Status of Water quatity of Manasbal Lake:

2
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a) The water anatysis report indicated that aLt four

monitoring locations conform to Primary water quaLity

Criteria (Ctass B) in respect of pH, Dissotved Oxygen,

feacat cotiform.

b) Out of four tocations,two locations are not meeting Ctass

B criteria in respect of BOD.

iii. Sources of discharge ol sewage in Manasbal lake are:

a) Residentiat settlements tocated atongthe take periphery.

b) Liquid wase generated from daity househotd activities

(kitchen wate, bathroom discharge, washing etc.) is being

discharged untreated into the take.

c) Waste from viLLages, viz., Konda located on the fringe of

the l'ake enters directty the take.

iv. Solid Waste Management:

a) Both biodegradabte and non-biodegradabte waste is

being disposed directty on the take banks.

b) Mixed solid waste and unsegregated waste was observed

at the site.

v. Executing Agencies responsible ,or Liquid/Sotid Waste

Management:

a) Chief Executive Officer Manasbat Devetopment Authority.

b) BDO Safapora Manasbat

That Directions were issued to Btock Devetopment Officer, Safapora,

Ganderbal. vide No. )KPCC/NGT174/2026/2eO0-2807t dated:

27.O3.2026 (Copy encLosed as Annexure 3) for violation of Sotid

Waste Management Rutes, 2026.

That Directions for violation of Sotid Waste [r4anagement Rutes, 2016

already stand issued to CEO, Manasbat Devel.opment Authority vide

N o. J KPCC/N GT/239 -2024 / 227 -235 ; dated : 27 .06.2024 f o ttowed by

page 3 of4
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N o. J KPCC/Sc./M i sc-Co m plaint/ 25 I 1 622 ; d ated : 25.1 1 .2025 (Copies

enctosed as Annexure 4 & 5).

5. That the committee constituted by J&KPCC has been directed to

submit the EnvironmentaI Compensation formats for tevying of EC

against CEO, Mansabal Development Authority and BDO, Safapora,

Gand erba I vide th is off ice No. J KPCC/Sc./N Gf / O A-7 41 2026/ 2829-32;

dated: 30.03.2026 (Copy enclosed as Annexure 6).

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte Nationat Green Tribunal for

consideration.

Dr. R. inath, IFS

Memb er Secretary
J&K PCC
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Jammu and Kashmir
Pollution Control Committee

ch airmanSTjksPcb@gmail.com

aellelicq-elalvfi$qb.@gud&9rl
*-..^@, ' l$ift

Pa rives h e n r\4ffi6J* pt"*
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

0191 -2472881,2476925

Sub: Constitution of Committee for site visit in the matter of O.A No.

7 4 /?;026 tilted "Raia Muzaffar Bhat v/s uT of l&K & ors."

ORDER

In pursuant to the directions issued by Hon'ble NGT in the matter of

O.A No. 74/2026 tilted "Raja Muzaffar BhatV/s UT of |&K & Ors", (Copy

enclosed) a committee of following officers is constituted:

1. Shabir Ahmad Sheikh, Iabs Co-ordinator.

2. Sh. Ayub Ahanger, Divisional officer, I&K PCC Ganderbal.

3. Sh. Fiaz Ahmad, Divisional Officer, J&K PCC Srinagar'

The team shall visit the site and share a comprehensive report w.r.t

following terms of reference.

1. Status of discharge of Iiquid waste/sewerage into the Manasbal

wetland.

2. Status of water quality of Manasbal lake.

3. Sources of discharge of sewerage.

4. Status of solid waste Management in the surrounding areas of the

Manasbal wetland.

5. Executing agencies responsible for liquid/solid waste Management.

The report should reach this office by or before t8.O2.2026.

I
Dr. R. cffirr, IFS
Member Secretary

N o. : I KPCC/Sc./N GT / 7 4 / 26 / z-r;rt- Zo
Date: 06-02-2026
Copy to the:

1,. Regional Director, I&K PCC, Kashmir
2. Shabir Ahmad Sheikh, labs Co-ordinator.
3. Sh. Ayub Ahanger, Divisional Officer, I&K PCC Ganderbal.
4. Sh. Fiaz Ahmad, Divisional Officer, I&K PCC Srinagar
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Government of Jammu & Kashmir
J&K POLLUTTON CONTROL COMMITEE

.r^rrr OFFICE OFTHE REGIONAL DIRECTOR - KASHMIR
fLL Sheikh-ul-.Alant Canrpus, Rajbagh, Near Government Silk Foctory, Srinagar-190008

www j kspcb. in Em a i I : r e g i ona I djrsglgt kmt@WSjkom, Te l/fu 0 I 9 4-2 3 I I 84 2

The Member Seretary,
J&KPCC,Jammu,

No: PCC/RoK/LS (NGr)/ 0^-7412026/ !.1 5' 1I 6' Date:- O9-og-zoze.

Subiect: - Constitution of Committee for site visit in the matter of OA No. 7A12026 titled, "Raia

Muzaffar Bhat V/s UT of J & K & Ors."

Reference: - Your office letter No. JKPCC/Sc.lNGT17Al26l22L7-20 dated 06-02-2025.

Sir,

It is to submit that a committee constituted in context with the afore-mentioned matter

in the subject has shared a comprehensive report in terms of reference as specified in the
letter guoted above, a copy whereof in original along with corroborative Geo-tagged
photographs and the water quality profile w.r.t Manasbal Lake, Ganderbal are enclosed

hereto for kind perusal and further course of necessary action please.

Encls: - A/a

r
Copy to:-

1, Lab Coordinator, PCC, Srinagar for information. This takes to the report
s u b m itted vide N o. Pcc/RoK/ta b-coo rdlin spection-Re port I z5-z6h 17 dated
ae/0312026.

N of r.r ca1)

Ii4'r

t

J*N
aa-fi*ary
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Yours Faithfully

-,h.*'JtN
Lab Coordinatsr
PCC Kashmir.

*h LiFE

Regional Director,
J&K Pollution Control Committee.
Kashmir.

NO: - PCC/RolV/Lab-Coord/lnspection-Report/25-261 llT Dated: - 14 \OyZOZA

Subject: - Constitution of Committee for site visit in the matter of O.A Na,7412026 titled

"Roja Muzaffar Bhot vs UT of J&K & Ors.

Sir,

Apropos to the subject cited above, the committee constituted for the purpose conducted a

site visit to Manasbal Lake on fi-A?-2026.

The detailed inspection repoil of the site visit is enclosed herervith for your kind
perr:sal and necessarl' directions.

Crovemnrent o{'Janrmu & Kashmir
J&K POT,LUTION CONTROL COMMITEE

Sheikbul-.,llonr Cantpus, Rajbagh, near Governnent Silk Factory, Srinagar-190008
rvrvn'.jkspcb.ir IimaiI: rtgiotutIdyecAtlArQSUllk1u, T'eIllb.t 0I94-23I II42
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Oovernntent of Jammu & Kashmir

J&K POLLUT'ION CONTROL COMMITEE

Rajhagh, near Gr*ernment Silk [acl,o4" Srinagar'l9AA08

*ih,
\{y

LiFT

.L*ntilirde; '

'Elevatior ! d.3 m
Aicuracr-: 1?.32 m
lTinx8: 1 /'02'20!5 -13 .15

No:s; firrlotbal lal,*
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Subject:. lnspection report of Manasbal lake in compliance to oA No.

71l2026titled "Rr;u Muzaffar Bhat V/S UT of J&K &Ors"

Ir4anasbal l.ake. silualed in District canclcrbal" 'lanrntrt & Kashmir' is one of the deepest

liesrrrvaler rakes in trrc Kashrrir vailc,,. 'r tre rakc horcrs ccor.gicar. hy'rirotogical. llsheries, attd

tourisnr itnportance.tn.o,',ptinrce,"ithfhe directions ol'the Viember Secretal-r'vide Order No'

JKITCCiSc/NG'1774/26 iiLli-ZO datetl 06102 .ZAZO,an inspection of Manasbal Lake was carried

out or.l 17102,2026.-l'he inspectiott rvas conclucted by ttre committee constituted lbr the said

purpose. pursuant r,r,ii. dircctions issucd. the Cornrnlttee utrclertook a dstailed field assessrent

ancl has nlacle the lirlloting ohscrvatiotrs:

LStatus of tlischarge of iiquid wastc/serveragc into !.I"anasbal Lake

t)uri,g the inspeclio, co,riuctccl on tZlO:l:CtiO.,t',. lbllorving status rvitir regard to discharge

ol liciuid ivaste/reiucragc itit<l tlre lake rvas observed:-

r No major {irect outlall ol'untreated mgnicipal selverage rvas observecl at the time of

inspectiort. ijoru.u.r. intermittent discharge points l'rom nearby habitations viz

Kondabal. Chesma N,lanasbal" Cratlral Jartka Bagh through srttall surface drains

discharge \\'aste water into lake.

o During tlre course ol' inspection. ii $'as ,lbserved that untreated clomestic sewage

gerrerared lj.orn houscholtli locatcd along thc periptiery' ol' lvlanasbal l,akc is being

Ionuel.ed through open drairs arrci tliscSargecl directly into the lake'

r 'l'he L.r canal. i, t,igt',6gt.r,ecl in the originat application, is presently under renovation'
'[hc t'loiv of rvater has becrr diverte<l atI;t,rsoni. and tro s'ater or waslewater was tbttnd

discharging li'0rn the canal into tlre lake drrring tlic inspection. ,,

\

L\pr
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Discharge of dr:mestic grey rvater into lake

Lar canal under renor.ation

2. Status of Water Quality of Manasbal lake:-

Water latroratory of JK Pollution Control Cornmittee collected water samples lrom various
locations ol'Manasbal lake. The detail of sarnpling locations is as under:-

l, Manasbal inlel point
2. Manasbal central potnl towords Khondabsl
3. Manasbal cenlral point tovtards Gratbal
4. Manasbal outlet Noni Naru

The rvater samples of the aforementioned locations were analysed for various Physico-

chemical parameters rvhich include some key parameters such as pl{, DO, BOD, COD

which are critical for ascertaining the present status and water quality ol'Manasbal lake .Besides

the physio-chemical analysis the samples lvere also collected for microbiological analysis

{t'aecul and Total Cali/itrm). The rvater quality analysis data is given in Table-l

The summary and results of critical parametert for Manasbal lake:-

Water quality of Lakes, Rivers etc. should confbnn to Class B status of Primary water

quality criteria rvhich is outdoor bathing. the brief account of results is as below :-

2of5Page
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m

t.atitud{: 3{.253595
Lonuilude:74.b73777
flevslio.nr t 513.6*116.7
,dccilract: 8-491 Bl
IrrTler 1 I.0,I"1028 1..ir43
Xcte.;nan*sbal lak*
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pll:- lt derermines the acirlit1, or basicity ol'warer body. It plays a vital role in

vari.us clrenrical reactions that take place rvithin the aquatic ecosysteln'

Results:'.Thepl'ttt/'illanashulluki:rttnges'from7'48to7'T2thusmeeling

the class,B' 0/'prittruryt water qttality criteriu i.e. pf{ runge.finm 6'5 to 8'5 '

Ilissoh,ed oxygen (llo): - lt is an important paranleter in assessing water quality' Its

corrclation rvith rvater bodi' gives direct and indirect infbrmation regarding the

bacterial activit)'" photOsl'nthesis. availabilitl 0l'ntrtricnts. etc'

Results:-l'hu t,ttlrrc of tliss<tlrati o.ngcrr o.l'all the suntples collectetl cluring lhe

L,urrcnt irtspct.tiort runge's.firtnr 6.30 to l 0.3, tltus utnlornting lrr c/rl'r's B o'/'prinary

trnlcr clttulit.t'trite rict ( desirabte level is2 5 mg/l)'

Ili0l0gical oxygen Demancl (BOD) :- lt is an iniportant indicator of orgarric

polluti6n in an1" rvater l]qdy and is cleflned as the amotttll of dissolved oxygcn

requirecl lor thc biochemical clectlmposition ot' organic matter .

Results:-'l'he BOD levels in Manctshol lake runs;ecl.from t.j mg/l at inlet kt

i.6mg/lutGratbal,u'hereasinoutlet,theBODlevelswttsi'4
out 0f

to C'lass

iii)

.fitur nroniIot'ing IocaIion.t llt:o loctttktnsr.!':,n'!,t confornt

t1trulih, c'riteriu ( desiruhte let'el is S 3 mg/t )'

Feacal ancl total colifornt

Colitbrtn lraclcria arc colrlnlonly'useil as intlicatgr organisms to asSess the

qualitl. olrvater arrcl the possible presence ot'patlrogcnic nticroorganisms'

Results:- "lhe corrcentration of 'l'otal colilbm in Manasbal lake varied between

640 Cl;LJi 100 ml ro 1000 CIF-I.J/100 ancl the concentration ol Faecal Colitirrm in

N4arrasbal lake varied Lrerrveen 130 CtljUi 100 mt to 200 CHtJ/100 ml tlrus conl'irm

to Class 13 of prirnar\ \\'ater qualitl ctriteria

Conclusion :-'Ihe test anall'sis reporl indicates tlrat all locations confirm to

of p H Ox-vgen fbacal

are not meeting class ts primary water clualitY

criteria in respect nf BOD,

3. Sources of clischarge of servage in manasbal lake

Page 3 of 5
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'Ihe sources of sewage discharge into Manasbal Lake are primarily from residential

settle,nents tocated along the take periphery.Liquid waste generated liom daily houschold

activities (kitchen lvastewater. bathrcom discharge. rvashing, etc.) is being discharged untreated

into the lake The se\yage flows through small surfuce drains *,hich directly outfalt into the lakE

The villages located on the fringe olthe lake wlrose wastewarer directly enters the lake include:-

. Kondabal

. Clhesma Manasbal

. Jarokbal

. Gratbal

. Kharbagh

. Ilagwan Mohalla

4. Solid rvaste management

The solid \rastc lranasenrent scenario in and around fulanasbal Lake is highly unsatislactory.
Based on the recent inspection. the fbllorving observations rvere recorded:

. Residential areas located along the lake liinge are indiscriminatelv disposing both
Lriodcgradable and non-biodegradable rvaste directly onto the lake banks,

locations viz. Korrdabal,Gratbal,Ohesma
nspectl0ll

a

. No system ot'segr-egation al source r.vas obsewed.

. There is no concrete inflrastructur$ or scientit'ic tbcility lbr collection. processing,
treatmcnt. or disposal of municipal solid rvaste in the adjoining habitations.

. J'he absence of a structured door+o-door collection mechanism has resulted in open
of the lake.

t

a

Page 4 of 5

)gr$o.

rlLrrn p inu

1.1'36

116



5. Executing Agencies rcsponsible for Liquidlsold waste Management

l. Chief Executive gj}tfr- M3nasbal Developpgnt Authority

2.BDO Saflpog" Manasbal

Conclusion:- Mrnarbat iaXe is uuder moderate ecological stress primarily due to, se\flage inflow,

dumping of solirl wate and catchment tlegradation. While the lake h:ts neit reached an irreversible

stage of 6egradation, immediate and sustained inten'entions by concerned authorities can play

pivotal role in conserving this water body

Report is submittecl f<rr lbvour of information and f'urfher necessary action Please.

$
Divisionql^.Otficer

caderbal \ M/

-\.r*Jfu
Lab Coordinator

Srinagar

Otf icer

Srinagar

Page 5 of 5
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tndiscriminate disposal of solitl waste into lske from inhabitants residing on the

l'ringe of lake.
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J&K J&K Pollution Control Committec
Shiekh-ul-Alam Conrplex Rajbagh Kashmir

Analysis Reporl
Water a le of Manasbal Lake Ganderbal Kashmir Division

Analyzcd b

-All Values arc in nrg/l exccpt pH. corrductivity 'l'urbidity &'ltmperarurc. 'lbral Colifornr & F:rccal Colilbrm
Analysis rcsults arc confincd to the Samplcs Ci)llected.

Microbiogical ernalysis done by MicroJliologl, l.ab

-{**1*
., 
Sanrl;les Co

Date of Sam

Inlet PoinJ

t7-a2-
Center Towards

Jarokabhag
Ncar Outlet at

Nani Nara

Center Torvards
Kondabal

LOCATION
S.No Parameters

Pdmary srler qurUt) crileria for
ouldmr Btthing(Or8$qisd) ( clas

B)

I Air 1'emp. "C 12.0A r 4.00 12.00 r3.00
2 Water Temp. "C 12.50 r 3.50
J pH 7.4t) 7.50 7.48 7.72 6.5 - 8.5
4 329.0 337.0 501.0 328.0
5 t'.D.s r 63.0 164.0 260.0 163.0
6 D.O 6.30 r 0.3 8.80 14.20 )5ng/l
7 C.O.D 13.91 22.6 46.95 26.08
8 B.O.D t.3 1.7 3.C:0 3.40 < 3nru/lI Phosphate 0.036 0.0t9 0.033 0.020
l0 Ammonical Nitrogcn 0.85 1.175 0.899
ll Sulphate 19.845 23.t79 57.418 27.724
t2 I lardness r94.0 206.0 282.0
t3 Calcium 52.1A 45"69 65.73 46.49
l4 15.55 22.35 28.67 20.41
t5 'l"otalAlkal

170.0 174.0 260.0 I80.0
l6 Chloride 10.0 r8.0 26.0 16.0
t7 I'urbidity NTU 98.0 7.0 26.0 79.0

l8 'l'otal Coliform CF'[J/t00 ml 1000.0 800.0 640.0 700.0

l9 Feacal ColiformCF-Lj/ I 00 ml 200.0 I80,0 I30.0 150.0 500(deisrrblc) - 2500iHar.

a

\$I w' Ar"*'
I/C Water l.ab

)

16.00 r 5.00

Conductivity ps/crn

0.9 t0

200.0

Magnesium

I
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Jammu and Kashmir pollution
v Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail. com

0191 _ 2472881,2476925

1

for

The Btock Devetopment Officer,
Safapora, District Ganderbat.

No: JKPCC /NGT/74/2}26/ ?go" - 3go+

Subject: viotation of sotid waste Management Rule
Department.

UFT
Lrfe$yie for
Envifonment

ptan;

(d) mapping of sotid waste management in
(e) mapping of market ptaces, community

as bus stands, raitway stati ons, ptaces
(0 ptan for cotlection and transportation

vulnerabte points to ptastic waste m

,..ffiW

Whereas, disposal of Sotid Waste is primarity regu
/ Act:

2. Whereas, Rute 4O of the Sotid Waste Manageme
duties of the tocal bodies in rural a reas, which are re

Rute 40. Duties of tocat bodies in rural areas.- (1) Att
responsibte for undertaking sotid waste ma
these rutes in order to protect and improve qua
under their jurisdiction.
(2) The District panchayat shalt,-
(i) prepare sotid waste action ptan in prescri
poticy and strategy on sotid waste management
of notification of state poticy and stra tegy inte
eleme nts:

(a) totat waste generation in the area

a. Sotid Waste Management Rutes ,2026b. Ptastic Waste Management Rutes ,2016c. J&K Non-biodegradabte Materiat (Mana
Act,2007

panchayat,s ward wise break up;
(b) Five-year projection for waste generatio
(c) cottection (inctuding for speciaI care

tittering;
(g) mapping of sotid waste ingress points

stopping ingress of sotid
of appropriate barriers;

waste in wa

in

Page 1 of 7

n*:*.3
Parivesh Bhavan, Forest Comptex

Transpoft Nagar, Jammu, 190 006 Sitk
Factory Road

Rajbagh, Srinagar, 190 O0g

Date &1-os- 2026

,2026 by Rurat Devetopment

ted under the fottowing Rutes

nt, Handting and Disposat)

Rutes, 2026 prescribes the
ced as betow:

cal bodies in rural areas are
ment as provided under

of environment in the area

pro forma guided by state
n one year from the date

atia covering the fottowing

der jurisdiction with gram

te) and transportation

structure;

rvice infrastructure such
religious significance;
of waste from garbage

ement unit and hot spots

bodies and ptan for
dies through ptacementh
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(h) schedute for cleaning surface water bodies and drains from ftoating
sotid waste;

(i) schedute for street sweeping and placement of waste bins as per
prescribed norms;

U) mapping of vacant ptots of tand under pubtic or private ownership
vutnerabte for open dumping of sotid waste inctuding raitway tand
and tand with pubtic authorities;

(k) requirement for sotid waste management infrastructure inctuding
for coltection, transportation, segregation, storage, as required
before processing and recycting (inctuding both wet and dry waste)
and environmentally sound disposal ofwaste.

(ii) register with State pottution Controt Board or the pottution Controt
Committee concerned on the centralised ontine portat and uptoad the sotid
waste action ptan on centralised ontine portat developed by Centrat pottution
Controt Board,

(iii) be encouraged to estabtish systems to undertake monitoring of sotid
waste management activities using digitat and information technology for
tracking of cottection vehictes using geographicat positioning system,
mapping of sotid waste management infrastructure, within twetve months
from date of these rutes coming into effect;

(iv) fite annuat returns to State pouution Control Board or pottution Controt
Committee on the centratised online portal regarding sotid waste
management infrastructure or facitities or units under its jurisdiction by 3oth
June everyyear.

(v) assess the sotid wast€ management infrastructure availabte for
coltection, segregation and processing and report on their websites by 3oth
iune of next financiat year.

(vi) set up gram panchayat wise or zone wise centrarised composting units,
through community participation, segregated wet waste from individuat
community or units shoutd be cottected and disposed into these
decentratised composting units as per time tine prescribed in Schedute l.

(vii) materiat recovery facitities or secondary storage facitities with sufficient
space for storing of recyctabtes and to enabte cottection of sorted
recyctabtes from materiat recovery facitities to authorised recycters as per
time [ine prescribed in schedule r. District panchayats shaI estabtish
Materiats Recovery Facitity based on quantum of waste generation either onits own or in public_private partnership as per time line prescribed in
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(xiv) prepare and submit annual rep
of the succeeding year on the centra

ort in Form lV on or before the 3oth June
[ised ontine portat with copy endorsed to

Page 3 ot 7

ScheduLe I and uptoad and update on the centra(ised ontine ponat by 3oth
June every year.

(viii) att such materiat recovery facilities shatt reftect the waste received,
avaitabitity and transportation of segregated waste to recycr.ers or end of rife
disposat entities inctuding incinerators or cement kitns on the centratised
ontine portaI on quarterty basis.

(ix) management and maintenance of facitities, equipment and inrrastructure
for cottection, storage, transportation and treatment of sotid waste shatt be
reported on the centratised ontine portat in respect of att district tevel
Panchayati raj lnstitution and fite annuat returns by 3oth June of the fouowing
financiat year.

(x) facititate construction, operation and maintenance of sotid waste
processing facitities and associated infrastructure on their own or with
private sector participation or through any agency for optimum utitisation of
various components of so(id waste adopting suitabte technotogy and
adhering to the guidelines and standards issued by the Department of
Drinking Water and Sanitation and Centrat pouution Controt Board from time
to time.Preference shatt be given to decentratised processing to minimize
transportation cost and environmentat impacts such as_

(a) bio-methanation, microbiat composting, vermlcomposting,
anaerobic digestion or any other appropriate processing for bio-
stabitization of biodegradabte waste;

(b) waste to energy processes inctuding refused derived fuet for
combustibte fraction of waste or suppl.y as feedstock to sotid
waste based power ptants or cement kitns or other furnaces;

(xi) facititate cottection and transportation of sotid waste from househotds
inctuding commerciat, institutionat and other non_residentiat premises,
buitdings, in compartmentatised and covered vehicte to the respectiveprocessing facitity;

(xii) provide services for co[ectior
waste a.ong with s"tting ,p oi o"plo"rit"#0";:::,0"n'"'nuv 

the special care

(xiii) facititate that dry waste is
rac.ity or materiar .",*r,*,in,j'jl::::""t;tff ,.u.:T]ffi fi.:,i#line prescribed in Schedule l;
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State Rurat Development Department and to the respective State pottution
Controt Board or Pottution Control Committee;

(xv) estabtish a grievance redressat mechanism for sotid waste management
inctuding by ontine mode within a period of one year from date of notification
of these rutes in the Officiat Gazette. Att tocat bodies sha( file annuat returns
by 30th June of the succeeding financiat year on the centratised ontine portat
regarding the status of grievances;

(xvi) shatt engage with second tier panchayat for ensuring with regard sotid
waste management in vittages;

(xvii) shatt prepare wardwise database and uptoad on the centratised ontine
portat of att personnet inctuding informat sector such as waste pickers or
cottectors involved in co[ection, segregation, sorting, transportation and
processing or recycling or disposat activities of sotid waste.

(xviii) shal.t integrate waste pickers or informal waste cot(ectors by
estabtishing a system to recognize them or organisations representing them,
promoting their participation in sotid waste management inctuding door to
door collection of waste, reftecting it on the centratised portaL as per
timetines given in Schedule t;

(xix) att tocat bodies in rural areas shatt create pubtic awareness through
information, education and communication and educate the waste
generators on sotid waste management.

(3) The Gram panchayat shatt,-

(i) ensure sotid waste management at the vi(age levet as per the provisions of
these rutes;

(ii) ptan and imptement sotid waste management for viuage area under their
jurisdiction after devetopment of Gram panchayat levet action ptan for sotid
waste management;

(iii) either on its own or by engaging agencies shatt set up, operationatise and
coordinate solid waste management in rural areas and for performing the
associated f unctions, namety:

(a) ensure segregation, cottection, storage, transportation of solid
waste and channetization of recyctabte sotid waste fraction to
recycters having valid registration, ensuring that no damage is
caused to the environment during the process;

(b) estabtish, operate and maintain
inf rastructure as required;

sotid waste management

Page 4 of 7

122



3

(c) create awareness among stakeholders about their responsibitities;
(d) ensuring that open dumping and burning of sotid waste does not

take ptace;

(e) engage with civiI society groups working with waste pickers.

(iv) submit data to District panchayat on sotid waste management for fiting of
annual report under the rutes.

whereas, schedute r of the Sotid waste Management Rutes, 2026 prescribes the
timetine for imptementation of the said Rules, which is reproduced betow:

Schedute I

whereas, section g of the Jammu and Kashmir, Non-biodegradabte Materiat
(Management, Handting and Disposat) Act,2007 provides as fottows:
Section 9 - Prohibition to throw biodegradabte and non-biodegradable
garbage in pubtic drains, naturat or manmade lakes, wetlands._ (1) No
person' by himsetf or through another, shatt knowingty or otherwise, throw or
cause to be thrown, in any drain, ventitation, shaft, pipe and fittings, connected
with the private or pubtic drainage works, natural or manmade takes, wettands
any non-biodegradable garbage or construction debris or any biodegradabte
garbage by placing in a non-biodegradabte bag or container tikety to_

i. injure the drainage and sewage system;
ii. interfere with the free flow or affect the treatment and disposat of

drainage and sewage contents;
iii' be dangerous or cause nuisance or be prejudiciat to the pubtic

heatth; and
iv. damage the takes, rivers or wetlands.

(2) No person shatt, knowingty or otherwise, ptace or permit to be
placed, except in accordance with such procedure and after
complying with such safeguards as may be prescribed, any
biodegradabte or non-biodegradabte garbage in any pubtic ptace
open to pubtic view untess-

S.No. Population Time line
1 With a poputation of 20000

and above
Eighteen months from date rules

coming into effect

2 10000-20000 Twenty-four months from date
rutes coming into effect

Up to 10000 Thirty-six months from date rules
coming into effect

(a) the garbage is ptaced in any receptacte; or
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(b) the garbage is deposited in a location designated by locat
authority having jurisdiction in the area for the disposat of such
garbage; and

5. Whereas, the Btock Development Officer Safapora has been found to be in breach
of the Water (prevention & Controt of pouution) Act, 1974 and Waste Management
Rutes referred above. lnspection Report of the committee constituted by J&K pCC
along with photographs reveals:

i) That untreated liquid waste generated from the daity househotd
activities is being discharged into the lake.ii) The vittages tocated on the fringe of the take whose waste water
directty enters the lake inctude Kondabat, Chesma Manasbat,
Jasrokbat, Gratbat, Kharbagh and Bagwan Mohat(a.iii) Residentiat areas located atong the iake fringe are indiscriminatety
disposing both biodegradabte and non-biodegradable waste directty
on the take banks.

6. Whereas, contravention of provisions of the Environmentat (protection) Act, 19g6,
Rules, orders and directions issued thereunder is punishabte under the said Act
and this includes contraventions by Government Departments as wett.

Now therefore, in view of the aforesaid Rute position and taw, the deficiencies that
persist in the imptementation of the Water (prevention & Controt of pottution) Act,1974,
the Sotid Waste Management RuLes 2016 and in exercise of powers vested to J&K pCC
under Section S of the Environment (protection) Act 1986, Section 33_A of the Water
(Prevention & Controt of pottution) Act, 1g74 and 31_A of Air (prevention & Control of
Poltution) Act, I98l, the fottowing directions are hereby issued:

The Btock Devetopment Officer, Safapora shatt: _

'1. Ensure that solid waste is co(tected, processed, treated and disposed of inaccordance with the Sotid Waste Management Rutes 2oig, ptastic WasteManagement Rutes 2016 and the Jammu and Kashmir Nin_OioOegraOaOte
Materiat (Management, Handling and Disposat) ect, iOOZ. 

-

2. Ensure that no waste. whether bio_degradabte or non_biodegradabte, fromdomestic or commercial estabtishm;nts ,. ournpuJ on the banks ofM€nashal Lake or in any water body or in the open areas,-in viotation of thewater (prevention and control of pottution) a"i, rsia unj.""tion 9 of theJammu and Kashmir Non_biodegradabte pfut"rrf fll"nrJ"rent, Handtingand Disposat) Act, 2007.

3. Notity the waste coltection schedute and method of coftection for segregatedbio-degradabte and non_biodegraaaOte wasie 
"ni- *U"", waste inaccordance with the schedule and method so notifieJ.

Enforce performance of duties bv the waste generators as prescribed underRute 5 of the Sotid Waste Management Rutes, 2026.

4.
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Ensure performance of duties by butk waste generators as prescribed under
Rute 6 of the Sotid Waste Management Rutes, 2026.
Direct waste generators not to titter i.e throw or dispose of any waste such as
paper, bottles, cans, tetra packs, fruit pee[, wrappers, etc., or burn or bury
waste on streets, open public spaces, drains, water bodies and to segregate
the waste at source as prescribed under these Rutes and hand over the
segregated waste to authorised waste pickers or waste coltectors, authorised
by the locat body.

7. submit a tist of officiats of Rurat Devetopment Department who are
responsibte for continuous viotation of Sotid Waste Management Rutes, 2026
for their prosecution under the Environmentat (protection) Act, 1986.

8. submit the present status of sotid waste observed near the btock Safapora
and Action Ptan atong with the timetine for its removat from the above-
mentioned points.

9' Furnish the quantity of sotid waste generated in jurisdiction of Btock
Safapora.

l0.Furnish the quantity of sotid waste processed daity in Jurisdiction of Btock
Safapora and disposat thereof.

l l.Furnish the Action ptan and timetine regarding processing of Legacy waste
tying at open dumping sites, as reftected in the inspection report of i&K pcc
dated 09.03.2026.

The response of Btock Development Officer, Safapora, must reach J K Po[tution

5

6

Contro[ Committee by or before 15rh Ap ri|,,2026.

Enct: lnspection Report.

Copy to the :-

(Vasu Yadav)
C hairman

1

2

3

4

6.

7.
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commissioner/Secretary to Government Forests, Ecotogy and Environment
Department, Civit Secretariat, Jammu / Srinagar.
secretary to Government, Department of Rurat Devetopment& panchayati Raj,
CiviI Secretariat, jammu / Srinagar.
Divisionat Commissioner, Kashmir.
Deputy Commissioner/District Magistrate, Ganderbat.
Director RuraI Sanitation J&K.
Regionat Director, J&K pCC, Kashmir.
Divisionat Officer, pCC, Ganderbat.
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road

Rajbagh, 5rinagar. LgO 008

1

The Chief Executive Officer
ManasbaI Development Authority,
Manasbal, District Ganderbat.

No: JKpcC/NGT/23e-2024/ &&?-"?as Date$1- Q6-2024

Subject: Viotation of Sotid Waste Management Rules, zOtG by Manasbat

Development Authority, Manasbal.

Ret: 0.A Na. 239 of 2024 titled "What challenges are Kashmlrl wetlands Facing?"
appearing in Kashmir Life dated A2.02.2024.

Whereas, disposat of Sotid Waste is primarity regutated under the fottowing Rutes /
Act:
a. Solid Waste Management Rules, 2016
b. Ptastic Waste Management Rutes, 2016
c. J&K Non-biodegradabte Material {Managenrent, Handting and Disposai)

Act,2007

2. Whereas, Hute 15 of the Sotid Waste Management Rutes, 2016 prescribes the
duties and responsibitities of the locatauthorities and village Panchayats of census
towns and urban agglomerations, which are repioduced betow:

Rute 15. Duties and responsibilities of locat authorities and vittage Panchayats of
census towns and urban aggtomerations. - The tocat authorities and

Panchayats sha[t,-

(a) prepare a sotid waste management ptan as per state poticy and strategy
on solid waste management within six months from the date of
notification of state poticy and strategy and submit a copy to respective
departments of State Government or Union territory Administration or
agency authorised by the state Governrnent or union territory
Administration;

(b) arrange for door-to-door cottection of segregated sotid waste from att
households inctuding stums and informal setttements, commercial,
institutional and other non-residential premises. From mutti-storage
buitdings, [arge commerciat complexes, maIts, housing c0mptexes, etc.,

NJI t, ,
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this may be cottected from the entry gate or any other designated

tocation;

(c) estabtish a systern to recognise organisations of waste pickers or

infornrat waste cotlectors and promote and establish a system for

integration of these authorised waste-pickers and waste coilectors to

facititate their participation in sotid waste management including door to

door cottecti0n of waste;

(d) facititate forrnation of Setf-Hetp Groups, provide identity cards and

thereafter encourage integration in sotid waste management inctuding

door to door cottection of waste;

te) frame byetaws incorporating the provisions of these rutes within oneyear

fronr the date of notitication of these rutes and snsure timety

imptementation;

(f ) prescribe fronr time-to-time user fee as deemed appropriate and cottect

the lee from the waste generators on its own or through authorised

agency;

(g) direct waste generators not to litter i.e throw or dispose of any waste

such as paper, water hottles, tiquor botttes, soft drink cans, tetra packs,

fruit peel, wrappers, etc., or burn or bury waste on streets, open pubtic

spaces, drains, water bodies and to segregate lhe waste at source as

prescribed under these rules and hand over the segregated waste to

authorised the waste pickers or waste collectors authorised by the tocal

body;

(h) setup material recovery facitities or secondary storage faci{ities with

suflicient $pace for sorting of recyctabte materials to enabte informator
authorised waste pickers and wa$te cottectors to separate recyclabtes

from the waste and provide easy access to waste pickers and recycters

for cottection of segregated recyclabie waste such as paper, plastic,

metal, glass, textite irom the source of generation 0r from material
recovery facitities; Eins for storage of hio-degradahte wastes shalt be
painted green, those for storage of recyctabte wastes shail be printed
blue and those for storage of other wastes shatt be printed btack;

{i) estabtish waste deposition centres for domestic hazarclous waste and
give direction for waste generators to deposit domestic hauardous
wastes at this centre lor its safe disposat. such facitity shafi be
estabtished in a city or town in a manner that one centre is set up for the

,,!t Page 2 of 10
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srea of twenty $quare kitometres or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

ij) ensure safe storage and transportation of the domestic haeardous waste
to the hazardous waste disposat facitity or as may be directed by the
state Pottution controt Board or the pottution controt committee;

{k) direct street sweepers not to burn tree teaves coitected from street
sweeping and store them separatety and hanclover to the waste
coltectors or egency authorised by tocatbsdy;

{t} provide training on solid waste managernent to waste-pickers and waste
cotIectors;

{m} coltect waste from vegetabie, fruit, flower, meat, pouttry and fish market
on day to day basis and promote setting up of decentralisect compost
ptant or bio-n"lethanation plant at suitable tocations in t5e nrarkets or in
the vicinity of markets ensuring hygienic conditions;

{ni cottect separatety waste from sweeping of streets, lanes and by-tanes
daity, or on alternate days or twice a week depending on the density of
p:oputation, commerciat activity and tocat situation;

{o) set up covered secondary storage facitig for temporary storage of street
sweepings and si[t removed from surface drains in cases where dirsct
cottection of such waste into transpofi vehictes is not convenient. Waste
so cotlected shatt be cottected and disposed of at regular intervals as
decided by the {ocat body;

(p) coltect horticutture, parks and garden waste separatety and process in
the parks and gardens, as far as possibte;

tq) transport segregated bio-degradable waste to the processlng facitities
tike compost plant, bio-methanation ptant or any such faci{ity.
Prefe rence shatt be given for onsite processing of such waste;

{r} transport non-bio-degradabLe waste to the respective processing facility
or materiat recovery facitities or secondary storage facitity;

{s} transport construction and demotition waste as per the provisions of the
construction and Demotition waste Management Rules, 2016;

(t) involve con'lmunities in waste management and promotion o{ honre
composting, bio-gas generation, decentralised processing of waste at
comnrunity ievet, subject to c0ntrol of odour and maintenance of
hygienic conditions around the focility;

.1 I
I

Page 3 of 10

128



(u) phase out tlre use of chemical fertiiizer in two years and use compost in
alt parks, gardens maintained bythe {ocat body and wherever possibie in

other ptaces under its jurisdiction. lncentives may be providecl to
recycling initiatives by informaI waste recycling sector.

{v} facilitate construction, operation and rnaintenance of satid waste
processing facitities ancl associated infrastructure on their own or with
private sector pafticipation or through any agency for optimum
utilisation of various cornponents of solid waste, adopting suitabte
technotogy inctuding the fottowing technologies and adhering to the
guidetines issued by the t',linistry of urban Devetopment from time t0,

time and standards prescribed by the Centrat Pollution Controt Board.
Preference shatt be given to decentratised processing to rninimize
transportation cost and environmentat impacts such as-

i) bio-methanation, microbiat composting, vermi-composting,
anaerobic digestion or any other appropriate processing for bio-
stabitisation of biodegradabte wastes;

ii) waste to energy processe$ inctuding refused derived fuet for
combustibte fraction of waste or suppty as feedstock to sotid
waste-based power ptants or cement kiins;

{w} undertake on their own or through any other agency construction,
operation and maintenance of sanitary tandfilt and associated
infrastructLrre as per schedute 1. for disposat of residuat wastes in a
manner prescribed under these rules;

{x} make adequate provision of funds for capitat investments as wett as
operation and maintenance of solid waste management services in the
annual budget ensuring that funds for discretionary f unctions of the tocat
body have been attocated onty after meeting the requirement of
necessary funds for sotid waste manage,nent and otner obtigatory
functions of the local body as per these rutes;

(vi inake an application in Form-l for grant of authorisation for setting up
waste processing, treatment or disposatfacility, if the volume of waste is
exceeding five nretric t0nnes per day inctuding sanitary tandfitts fronr the
state Pottution controt goard orthe potlution control committee, as the
case may be;

(z) submii apptication for renewat of authorisation at teast sixty days before
the expiry of the vatidify of authorisation;

il
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(za) prepare and submit annual report in Form lV on or before the S0thAprit of

the succeeding year to the Commissioner or Director, Municipat

Admi nistration or designated Off icer;

(zb) the annual report shatL then be sent to the Secretary -in-Charge of the

State Urban Devetopment Department or vittage panchayat or rural

devetopment department and to the respective State Pottution Controt

Board or Pottution Controi Committee by the 31st May of every year;

{zc) educate workers inctuding contract workers and supervisors for door to

door co[[ection of segregated waste and transportingthe unmixed waste

during primary and secondary transportation to processing or disposat

facitity;

{zd} ensure that the operator of a facitity provides personal protection

equipment inctuding uniform, ftuorescent jacket, hand gloves,

raincoats, appropriate foot wear and masks to atl workers handting sotid

waste and the same are used by the workforce;

{ze) ensure that provisions for setting up of centres for cotlection, segregation

and storage of segregated wastes, are incorporated in buitding ptan white
granting approval of buitding ptan of a group housing society or market
comptex; and

(zf) frame hye-laws and prescribe criteria for tevying of spot fine for persons

who titters or fails to compty with the provisions of these rutes and
detegate powers to officers or tocal bodies to tevy spot fines as per the
bye taws framed; and

{zg} create pubtic awareness through information, education and
communication campaign and educate the waste generators on the
fottowing; namely:-

{i) not ro titter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possibte;

(iv) practice segregation of waste into bio_degradabte, non_
biodegradable recyctabl,e and combustibte), sanitary waste and
domestic hazardous wastes at source;

{v) practice home composting, vermi-composting, bio-gas generation
or community tevet composting;

I
'.L
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(vi) wrap securely used sanitary wasts as and when generated in the

pouches provided by thr brand owners or a suitabte wrapping as

prescrit:ed by the local hody and place the same in the bin meant

for non-biodegradabte waste;

tviii storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste cotlectors,

recyclers or waste collection agencies; and

(ix) pay monthty user fee or charges to waste cottectors or tocat bodies

or any other person authorised by the iocat hody for sustainabitity

of sotid waste management.

(zh) stop tand fitting or dumping of mixed waste soon after the timetine as

specified in rute 23 for setting up and operationatisation of sanitary

tandfitt is over;

(zi) attow onty the non-usabte, non-recyc{abte, non,biodegradable, non-

combustibl.e and non-reactive inert waste and pre-processing rejects

and residues fronr waste processing facitities to go to sanitary tandfitt

and the sanitary tandfitt sites shatt meet the specifications as given in

Schedule-l, however, every effort shatt be made to recycte or reuse the
rejects to achieve the desired objective of zero waste going to tandfitt;

{lj} investigate ancl analyse attold open dunrpsites and existing operationat
duntpsites for their potentiat of biomining and bio-remediation and
wheresoever feasibte, take necessary actions t0 bio-mine or bio-
remediate the sites;

{zk) in absence of the potentiat of bio-nrining and bio-rernediation of
dumpsite, it shatt be scientificalty capped as per tandfit{ capping norms
to prevent further darnage to the environment.

(zt) coltect and transport biodegradable, non-biodegradable, and domestic
hazardous waste irom househotds inctuding stums and informat
settlements, commercial, institutionai and other non-resiclentiat
prernises, mutti-story buildings, targe comrnerciat comptexes, ma[s,
housing cornplexes and the tike in compartmentatised and covered
vehicte to the respective processing facitity.

3. whereas, Rute 22 of the solid waste Management Rutes, 2016 prescribes the
time frame for imptementation of the said rutes which is reproduced hetow:
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&ule 22, Time frame for imptementation :- Necessary infrastructure for

implementation of these rutes shatt be created bythe locaI bodies and

other concerned authorities, as the case may be, on their own, by

directty or engaging agencies within the time frame specified betow:

ttf Activity
Time timitfrom the
date of notification

of rules

{1) (21 {3}

1.
ldentification of suitabte sites for setting up
solid waste processing facitities

L year

2

ldentification of suitabte sites for setting up
common regionat sanitary tandlitt facilities for
suitabte ctusters of [oca[ authorities under 0.5
mittion poputation and for setting up common
regionat sanitary tandfitt facitities or standatone
sanitary tandfitL facitities by att tocat authorities
having a poputation of 0.5 mittion or more

1 year

3.

Procurement of suitabte sites for setting up sol^id

waste processing facitity and sanitary tandfitt
facitities

2 years

A

Enforcing waste generators t0 practice

segregation of biodegradabte, recyclable,

combustibte, sanitary waste domestic
hazardous and inert sotid wastes at source

2 years

5.

Ensure door to door cottection of segregated
waste and its transportation in covered vehictes

to processing or disposat facitities
2 years

6.

Ensure separate storage, cotlection and

transportation of construction and demotition
wastes

2 years

-7 Setting up solid waste processingtacitities by att

tocal bodies having 100000 or more poputation 2 years

8.

Setting up sotid waste processing facitities by

tocal bodies and census towns betow 100000
poputation

3 years

a

Setting up common or standatone sanitary
tandfitts by or for atl [oca[ bodies having 0.5
mittion or more population for the disposal of
onty such residuat wastes from the processing

3 years

w
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facitities as we[[ as untreatabte inert wastes as
permitted under the Rutes

10.

Setting up common or regionaI sanitary tandfil.ts
by att tocat bodies and census towns under 0.5
mittion poputation for the disposat of permitted
waste underthe rules

3years

11.
Bioremediation or capping of oLd and
abandoned dump sites

Syears

4. Whereas, section g of the Jammu and Kashmir, Non-biodegradabte Materiat

(Management, Handting and Disposal) Act, 2007 provides as fotlows:

section I - Prohlbiticn to throw biodegradabte and non-biodegradable
garbage in pubtic drains, naturat or manmade lakes, weflands.- (1) No person,
by himsetf or through another, shat[ knowingty or otherwise, throw or cause to be
thrown, in any drain, ventitation, shaft, pipe and fittings, connected with the
private or pubtic drainage works, naturat or manmade lakes, wettands any non-
biodegradahte garbage or construction debris or any biodegradabte garbage by
ptacing in a non-biodegradabte bag or container tiketyto-

i. injure the drainage and sewage system;

ii. interfere with the free ftow or affect the treatment and disposat of
drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudiciat to the pubtic

heatth; and

iv. damage the lakes, rivers or wettands.

(2) No person shatt, knowingty or otherwise, ptace or permit to be
ptaced, except in accordance with such procedure and after
comptying with such safeguards as may be prescribed, any

biodegradabte or non-biodegradabte garbage in any pubtic ptace

open to pubtic view unless-

(a) the garbage is ptaced in any receptacle; or

{b) the garbage is deposited in a tocation designatOd by tocat
authority having jurisdiction in the area for the disposat of such
garbage.

Whereas, the ManasbaI DevetopmentAuthority, Manasbal has been found t0 be in
breach of the water (Prevention & controt of pol.tution) Act, 1g74, waste
Managenient Rutes referred above. lnspection Report of concerned Divisionat
Officer Ganderbat atong with photographs of unscientific dumping of sotid waste
observed in Manasbat Lake in this regard is enctosed and;

5
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6. Whereas, the matter of pottution in wettands is atso being heard hy the Hon'l:te

Nationat Green Trihunat in OA 239 / 2A?4 andthe order passed on 13"03.2024 in the

matter is enctosed and;

7. Whereas, contravention of provisions of the Environmenta[ (Protection] Act, 1986,

rules, orders and directions issuecl there under is puttistrable under the said Act and

this includes contraventions by Government Departlxents as wet[.

Now therefore, in view of the above position of law, the deficiencies that persist in

the implementatinn of the Water (Prevention & Controtof PottutionJAct, 1974, the $olid

Waste Managenrent Rules 2016 and in exercise of powers under Section 5 of the

Environrnent iProtection) Act 1986, Section 33-A of the Water {Prevention & Controt of

Pottution) Act, 1974 and 31-A ol Air (Prevention & Controt of Potlution] Act, 1981, the

fottowing directions are hereby issued:

The Ohiel Executlve Officer, Hanasbal Development Authority, shatt:-

i. Ensure that solid waste is cotlected, processed, treated and disposed of in

accordance with the So{id Waste Management Rules 201S, Ptastic Waste

Management Rutes 2016 and the Janrmu and Kashmir Non-biodegradabte

Materiat {Management, Handling and Disposal}Act, 2A47.

ii. Ensure that no waste, whether bio-degradable or non-biodegradabte, from

domestic or commercia{ estabtishments is durnBed Et Kohistan Colony

Safapora lhoraka Park on the banl( of Manasbat Lake, Rather lvlohatta and

atong the Srinagar * Leh National Hi$hway near Beehama, in violation of the

Water (Prevention and Controt of Potl,ution) Act, 1974 and section I of tne

Jammu and Kashrnir Non-biodegradable Material {Management, Handting

and Disposa[] Act, 2007.

iii. Noti$ the waste cottection schedute and method sf coltection for segregated

bio-degradabte and non-biodegradable waste and coltect waste in

accordance with the schedule and method so notified.

iv. Enforce performance of duties by the waste generators as prescribed under

rute 4 of the $otid Waste Management Rutes, 2016.

v. Direct waste generators not to litter i.e throw or dispose 0f any waste such as

paper, bottles, cans, tetra packs, fruit pee[, wrappers, etc., or burn or bury

waste on streets, open public spaces, drains, water bodies and to segregate

the waste at source as prescribed under these rules and hand over the

segregated waste to authorised waste pickers orwaste collectors, authorlsed
bythe locat body.

vi. Submit a list of officiats of Manasbat Devetopment Authority, who are
responsibte for continuous viotation of Sotid Waste Management Rutes, for
their prosecution underthe Environmenta[ (Protection] Act, 1986.

f' Page 9 of 10
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vii. submit the present status of sol.id waste observed near Manasbat Lake and

Nationat highway near Beehama and action ptan along with the timel'ine for its

removai from the above mentioned points"

viii. Fr:rnisli the quantity of solid waste generatecl in Manasbal Devetopnrent

AutlroritY J urisdiction.

ix. Furnish the quantity of sotid waste processed daity in Manasbat Devetopment

Authority Jurisdiction and disposal thereof .

x. Furnish the Action Ptan and timeline regarding processing of Legacy Waste

tying at open dunrping sites, as reflected in the inspection repon of i&K PCC

dated 30-04-2024.

The response of Chief Executive Officer, Manasbal Developnrent Authority, mll$t

reach J&K Pottution controt committee by or before lsth Juty 2a24.

Encl: leaves.

{Vasu
fl r Chairman
W^/

Copy to the :-

1. Financiat Commissioner (Addt. Chief Secretary), Forests, Ecotogy and

Environment Department, Civit Secretariat, Jamntu / Srinagar.

Z. Secretary to Government Tourism Department, Civil Secretariat, Jammu /

Srinagar.

3. DivisionatCommissioner,Kashmir.
4. Deputy Commissioner/ District Magistrate, Ganderbat.

5. RegionalDirectcr, J&K PCC, Kashmir.

6. Regionat Witd Life Warden (Wettands). jammu & Kashmir.

7. Scientist'B' ln charge MSW, J&K PCC, Srinagar.

B. Divisionat Officer, PCC, Ganderbat.
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Jammu and Kashmir
Pollution Control Committee

chalrm anBTjkspcb@gmail. com
renleGegclaulspEu@suaLcs[

0191 _2472881.2476925
ITUWTSA

NEWDELHI 3024

fr nne-1 -5

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 190 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

q?r

Chi ef Executive Offi cer,
Manasbal Development Authority,
Manasbal,

No. : fKPCC/sc. /Misc-compraint /?s/ii,r r Date;)$ - LL-zozS

Sub: Violation of Solid Waste Management Rules, 2016 by Manasbal
Development Authori ry, Manasbal.

Sir,

with reference to the subject cited above, directions were issued vide
this crffice No, ,t(pCC/NGT /Z3}_ZAZ4/ZZT _Z3S; dated: 27,06.2A24 for
violation of solict waste Management Rules ,2a1.6 by Manasbar Deveropment
Authority, Manasbal.

Further, report of Regionar Director Kashmir vide No.
PCC/RDK/LS[NGT)/Z0ZS/1079-80; dated: 31.10.2025 (copy enclosecl)
indicates violations of the provisions of water fprevention and Control of
PollutionJ Act 1974 and solicl waste Managem ent,20116,

You are therefore, further asked to

i. Ensure that solid waste is collectecl, processed, treatecl and disposed
of in accordance rvith the solid waste Management Rules 2016,
Plastic waste Management Rules zarc and the Jammu and Kashmir
Non-biodegradable Material [Management, Handling and Disposal)
Act, ZAA7.

ii. Ensure that I1o waste, whether bio-degradable or non-
biodegradable, from domestic or commercial establishments is
dumped at l(ohistan colony safapora fhoraka park on the bank of
Manasbal Lake, Rather Mohalla and along the Srinagar,Leh National
Highway near Beehanta, in violation of the Water (Prevention ancl
cclntrol of Pollution) Act, 1,974 and section 9 of the Jammu and
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Kashmir Non-biodegradable Material [Management, Handling and
Disposall Act,2A0T .

iii' Notify the waste collection schedule and method of collection for
segregated bio-degradable and non-biodegradable waste and collect
waste in accordance with the schedule and method so notified.

iv. Enforce performance of cluties by the waste generators as
prescribed under rule 4 of the solid waste Management Rules,
2016.

v. Direct waste generators not to litter i.e., throw or dispose of any
waste such as paper, bottres, cans, tetra packs, fruit peel, wrappers,
etc', or burn or bury waste on streets, open public spaces, drains,
water bodies and to segregate the waste at source as prescribed
under these rules and hand over the segregated waste to authorised
waste pickers or waste collectors, authorised by the local body.

vi, submit a list of offlciars of Manasbal Development Authority, who
are responsible for continuous violation of Solid Waste Management
Rules from 2aLg onwards, for their prosecution under the
Environmental [Protection] Act, 1986.

You are also asked to also furnish status of liquid waste management to
this office by or before 1,5.1,2.2025,

Yours faithfully,

Dr. IFS
Memb er Secretary
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J&K PCC
Jammu and Kashmir Pollution

Control Committee
Chairman.spcb@k.gov. in

= Membersecy-jkpcc@jk.govin

0191 -2472881,2476925

M L fe$yle for
Environment

Lirr

Ar^vr<a_ $*--
Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

1. Shabir Ahmad Sheikh,
Labs Co-ordinator.

2. Sh. Ayub Ahnager,
Divisional Officer, J&K PCC Ganderbal.

3. Sh. FiazAhmad,
Divisional Officer, J&K PCC Srinagar

No.: IKPCC/Sc./NGT/O A-7 4 /2026 /zsL\ -Z> Date: bD - 03-2026

Sub: Constitution of Committee for site visit n the matter of O.A No.

74/2026 titled "Raia Muzaffar Bhat V/s UT of ]&K & Ors."
Ref: JKPCC/Sc./NGr/74/26/2217-20; dated: 18.02.2026.

Sir,

With reference to the subject and reference cited above, the

committee constituted as above vide No. JKPCC/Sc./NGT /74/26/2277-20;

dated: 06.02.2026 is advised to share Environmental Compensation

formats to levy Environmental Compensation against

i. Chief Executive Officer Manasbal Development Authority and

ii. Block Development Officer, Safapora.

The Environmental Compensation formats should reach this office by

or before 05.04.2026 for needful action.

Yours sincerely,

Dr. R. inath, IFS

$rD{emb Secretary

Copy to Regional Director, f&K PCC, Kashmir.

wAAr
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